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' .1· OPEN COURT - 
CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH 
ALLAHABAD.:. 

Dated: Thia the 20th Elay ef JANUARY 2004. 

original Application ne. 399 of 2003. 

Hen'ble Mr. Justice S.R. singh, Vice-Chairman 
H n'ble Mr. D.R. Tiwari. Atiiminiatrative Member 

Um shank.r Ra1, s/e late R.P. Ra-1. 
R/ Qr. N. 538/G- Tye II. D.L.w. Coleny. 
V'ARANA~I. 

~ •• Ap!i)licant 

By Adv : sri R.P. sriv«stava 

VERSUS 

l. Unie>n f Indi.i. threugh Gener al M.inager • 
D.L.w. var.nasi. 

2. The Gener.il Man.iger. D.L.w •• 
P.O. D.L.w. V.ran.isi. 

3. The (.;hie£ Mech.nic.l Engineer ( P) ,, . 
D.L.w •• P.O. D.L.w •• 
Varanasi. 

• •• Resp ndents 

By Adv: sri K.P. Singh 

0 RD E ~ - - - - - 
Justice s.R. Singh. vc. 

List h.is been revised, none appeared for the 

applic.nt. we have heard Sri K.P. Singh, learned ceunsel .. 
for the respendents and perused the o.A. 

2. This o.A. has been filed fr the fell wing reliefa:- 

i. T isa ue order r direction in the matter •£ Mandamus 
cemmanding the res,-ncients te pay {i) Arre.rs f 
salary and. allew.ncea £or the peri d f premetion 
since 1.1.1984 ~ith interest thereen so f.r & (ii) 
arrears of salary and allewances ef stepping up 
since 1.1.1973 te 31.12.1990 with interest there n till 

•••• 2/- 



\ 

'. { ·:. I 
""T 

.. 

·~. 

; 

2. 

ii. T• issue order er directien in the n.tw:e ef 
~nci.m~ comm.nding the respeaaents te P•Y 
Ra. 38~62 plus intereat thereon .t the rate of 
12% and a.m.gea as compensation fGr the p.sses/ 
PTO• and meciic.1 facilities/benefits net previcled 
during the s.id illegal remeval and/er suspension 
periGd .nci· for which the applic.nt h.<i te spent 
menty as det.iled in i\Anexure A/16. 

Te gr.nt any other relie£a which this Hen'ble 
Tribunal eem fit &nd pr•per in the £.eta .n« 
cireumstanees ef the c.ae. 

iii. 

iv. Te gr.nt cest f the petition. 

3. It il.ppe.rs f~rm the .verment macie in the o.A. th.t 

the .pplic.nt preferred representation d.teci 12.12.2002. 

It is further pleaded that the repreaent.ti0n has not been 

tieei ed ao f ar , we are f the view th.t the interest of 

justice shall be met .lf the OA is clis.-sea ef .t the aamisaion 

stage itself with the directien to the General M.n.ger (P). 

D.L.w •• v.ranaai to consider .nd ciecide the represeatatien 

of the applic-.nt by a seasoned .nd speaking orfiler within a 

peri d &f three mentha fr•m the date · f cemmunic.ti'l>n of 

this eraer. 

4. The o .A. is disposed f in terms of t.tle above 

direction with n oraer .st• costs. 

. ~-- 
Member (A) 

~ ~· 
Vice-Ch-.irm.n 

/pc/ 


